0.A.No.350/ 15 Y

IN THE MATTER OF:

NIRANJAN KAPRI, son of Late Gorachand
iKapti, aged about 65 years, residing at
Villagé ~ Nedhua, Post Office- Nedhua
Bazar, - Police vStation-%Sabang, Distri::t-

Paschim Midnapore, Pin-721144 and

working to the post of as GOSMC Nedhua

Bazar Branch Office at . Sabang SO,
Midnapore under the S\;nio;'- éupeﬂntendem
of Post Offices, Midnapc;re Division,
Midnapore.

...AppliCant

-Versus-

1. UNION OF INDIA, service through the
Secretary, Government of India,

Ministry  of  Communication &~

Information Technology, Department
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of Posts, 20, Sanchar Bhawan, Ashoka

Road, New Delhi- 110001.

THE CHIEF POST MASTER GENERAL,
West Bengal Circle, South Bengal
Region, Yogayog Bhawan, C.R.
Avenue, Kolkata- 700012.

N
THE POST MASTER GENERAL, Kolkata
Region,_ qugayog Bhawan, Kolkata-

N

700012.

THE SENIOR SUPERINTENDENT OF

_POST OFFICES, Midnapore Division,

'Midnapbre, Pin- 721101

[}
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THE INSPECTOR OF POSTS, Balichak

Sub-Division, Balichak-721124,

District- Paschim Midnapore.

...Respondents.
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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH =~

0.A/350/154/2019 . : Date of Order: 12.02.2019

Coram: Hon’ble Mr. A.K Patnaik, Judicial Member

Niranjan Kapri —vs- D/o India Post

| For the Applicant(s):  Mr. P. C Das, Counsel

Ms. T. Maity, Counsel
For the Respondent(s): Ms. P. Goswami, Counsel

ORDER ( O RAL)

- AK Patnaik, Member (J):

“Heard Mr. P.C.Das, Ld. Counsel for, the applxcant Mr. Das submitted that he

rés; to the Respondents
@

2. As no-one apgea‘ns,aon b’te‘ ' he pnden

has already sent copy of the O Qf\&l@& ngfaﬁlféa{u

t@and Ms. P.Goswami, Ld

”"‘m

Act, 1985 with the followmg prayers:

“a) To pass an appropriate order directing the respondent authority to

disburse the arrear amount of pay as well as special pay and

- allowances in favour of the applicant in respect of functioning duties

as GDSMC in the different branch offices of the postal department as

per the direction of the postal department being Annexure A-1 and A-

5 of this original application which your applicant is entitled to along
“ with arrears and the special pay and allowances ;

"~ b) To pass an appropriate order directing upon the respondent .

authority to consider the case of the applicant in the light of the
representation submitted by your applicant dated 28.12.2018 being
Annexure A-6 of this original application keeping in mind the similar
order passed by this Hon’ble Tribunal in the case of Radheshyam Das
—vs- Union of India and others and to make all the arrear of pay
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including special pay.and allowances for discharging duties and

function as GDSMC by the applicant to the difference branches of the
_postal department as per the direction contained in Annexure A-land

hE 4. The sum and substance of case of the applicant, as narrated by Ld. Counsel
_ for the applicant, ‘is that the applicant‘ is working as GDSMC at Sabang SO, .

Midnapore. The grievance of the appiicant is that in spite of performing his duties

for certain i)eriods, tﬁe authority did not disburse the appropriate pay as well as

special allowanées;in his favour. The applicant has prayed for granting benefits in

the light of the judgement passed by this Tribunal in the case of Radheshyam das —

.AM,....,«,,*

o
-~

may be more or, less redressed Iy

.ﬁLJ

5. Having heard Ld. Counsel”fer*bothctheapa' 1es’ without going into the merit
of the matter, I dispose of this O.A. by directing Respondent No. 4 to consider the
representation of the applicant under Annexure-A/6, if the same has been filed and

- is pending for consideration, keeping in mind Annexure-A/7, and pass a reasoned
_.a'r;d‘.';p-e.aking order as per rules and reg‘ul‘ati_ons within a period of six weeks from

_ _- the '-'.-c;at"e of ‘receipt of copy of this order. 1 make it clear ;chat if after such
E -c.onsi‘deratioﬁv the grievance of applicant is found to be genuine and he is otherwise
entiﬂed to the allowances, as claimed by him, then expeditious steps be taken
within a further period of six weeks to releas.ev the same to the applicant. I make it

¢lear that if in the meantime the said representation has already been disposed of
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.then the result thereof be communicated to the applisant within a poried of two

weeks.

6. With the aforesaid observation and direction, this O.A. stands disposed of.

No costs.

7. As prayed for by the .d. Counsel for the applicant, copy of this order, along

- with paperbook be transmitted to Respondent No. 4, for which, he undertakes to

deposit the cost with the Registry within a week.

8. -Copies of this order be handed over to the Ld. Counsel for the parties.

gL
" (AKPamaik)
Member(J)
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